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when he says that discussions are 
going on, what the House is concerned 
with is we would like to know how 
soon they are going to come to deci­
sion so that this condition of produc­
tion of steel does not continue in this 
way and after ten months we find 
ourselves in a further mess. It has 
been a pretty long time. 1 would like 
to know what steps the Minister is 
himself taking to see that the discus­
sions are concluded at the earliest 
possiSle time and a decision is taken 
to bring the Bharat Coking Coal under 
the Ministry of Steel and Mines.

SHRI BIJU PATNAIK: The observa­
tion made by the hon. lady Member 
is noted as indeed the observation 
made by Mr. Pai. and this will be 
taken into consideration within the 
scope of our consultations.

Kudremukh Iron Ore Project

*437. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of 
STEEL AND MINES be pleased to 
state:

(•a) whether Government’s attention 
has been drawn to the news item ap­
pearing in the ‘Business Standard’ 
dated 27 February, 1978 under the 
heading "Kudremukh Ore deal with 
Iran, India may incuT big loss” ; and

(b) if so, the details and Govern­
ment’s reaction thereto?

THE MINISTER OF STEEL AND 
MINES (SHRI BIJU PATNAIK): (a)
Yes, Sir.

(b) Government are of the view 
that the apprehensions expressed in 
the news item are based on hypothe­
tical considerations.

SHRIMATI PARVATHI KRISH­
NAN: I would like to point out that 
the article referred to in the question 
Is of a serious nature but the answer 
is of a flippant nature. After all, 
when an article is there in the Press 
drawing attention to certain financial 
commitments and the possibility that 
these commitments may go against the

interests of the country—and in a 
prestigious project like the Kudre­
mukh Iron-ore project—I would have 
expected the Minister to spell out 
what exactly makes it hypothetical 
and what is erroneous in the article. 
Therefore, I would like to know what 
safeguards are there to see that if the 
prices of the international market— 
which, you calculate, are not going 
up—do go up, the charges for the first
15 million tons will be safeguarded 
and do not rise beyond what the Minis­
ter thinks is hypothetical.

SHRI BIJU PATNAIK; The hon. 
Member knows it quite well that there 
are two parts of the contract One is 
for the first 15 million and the balance 
is for the next 135 million, over a 
period of years. The first 15 million 
would be based on the total invest- 
ments. If the investments go up, the 
Iranian Government accepts the going 
up of investments due to escalation 
and higher prices would be given pro­
portionately. There is a formula attach­
ed to it. Therefore, there would be no 
loss on that account on the basis of 
the higher investment than origint>li> 
envisaged.

Regarding other things, there is a
4 1/2 per cent increase which the hon. 
Member knows very well, every year 
on the basis of the world market pri­
ces. The world market prices can 
fluctuate up and down but this price 
will remain steady. The hon. Mem­
ber is only thinking of the world mar­
ket prices going up. Just now the 
world market prices have crashed, but 
because of this huge investment, this 
will give a basic return and, at the 
same time, will take care of the in­
crease of costs, unrelated to the fluc­
tuation in the world market, because 
this is a long-term 20 years’ agree­
ment.

SHRIMATI PARVATHI KRISH­
NAN: The other question I would like 
to ask is this. One of the reasons 
that have been pointed out in this 
particular article is that prices have 
been expressed in dollars. I would
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like to know whether there is any pro­
tection clause in the agreement against- 
currency fluctuation because, other­
wise, we may stand to Jose unless 
such a protection is also there. Why 
should it be linked only to the dollar 
prices without protection?

SHRI BIJU PATNAIK: The hon. 
Member also knows very well that the 
currencies are fluctuating all over the 
world. When this agreement was 
signed, one dollar was equal *o Rs. 7.50 
np. Later on it went up to Rs. 8.80. 
So, it went up even to Rs. 9 but now 
it has come down to slightly over 
Rs. 8/-. But the Hon. Lady Member, I 
am sure, desires or hopes (I hope that 
will not happen) that the dollar be­
comes Re. 1/-. If such a thing ever 
happens then, certainly, there is a 
case for reconsideration of the wbole 
thing.

SHRI JANARDHANA POOJARY. . 
The administrative office of this pro­
ject is situated in Bangalore whereas 
this project is situated at Chikmagalur 
and Mangalore. The officers go 
from Bangalore of Mangalore almost 
daily; they fly and thus add to the 
losses of this project. Are the Giv 
ernment going to set up the adnums- 
tralive office in Managalore itself?

MR. SPEAKER: That does not arise.
SHRI JANARDHANA POOJARY: It 

arises because of the unnecessary ex­
penditure. From the administrative 
point of view also, it would be desira­
ble to set up this office at Managalore.

SHRI BIJU PATNAIK: The hon. 
Member should know that my officers 
at Kudremukh have not Jevelopoi 
wings that they would fly from Kudre­
mukh to Mangalore over the unsurpas­
sable mountains. As the hon. Mem­
ber knows it very well, a large high­
way is being built; it is just getting 
ready. As soon as it is ready, I hrve 
no doubt, that Mangalore would be 
a more suitable place tor this purpose 
than Bangalore.

SHRI D. B. CHANDRE GOWDA: It 
is not only one of the prestigeous pro­
ject, but it is a time-bound project

also. Earlier when the agreement 
was entered into between Iran and 
India, a penalty clause stipulated that 
tor non-commitment on the part of 
India, a demurrage of Rs. 20/. per 
tonne would be levied. May I know 
from the hon. Minister, if a similar 
clause in the agreement has been in­
cluded m case they failed tu fulfil 
their part of the asreemer.t

SHRI BIJU PATNAIK: The hon.
Member should know that the Iran 
Government are the investors. The 
people who invest 600 million dollars 
are not going to waste it by not taking 
it.

SHRI D. B. CHANDRE GOWDA: 
What is the safeguard it something 
happens?

SHRI BIJU PATNAIK: 600 milUon 
dollars.

SHRI D. B. CHANDRE GOWDA: If 
India does not give the iron ore by 
September 1, 1980, the demurrage is 
Rs. 20/- per tonne.

MR. SPEAKER; They have already 
invested money m advance tnerefore, 
any safeguards may not bo necessary. 
They would lose the money.

SHRI A. C. GEORGE: In view of 
the statement made by the hon. Minis­
ter regarding the causes on the price 
of the product of the slury which ulti­
mately would be shipped to Iran, and 
in view of the fact that there was 
fluctuation in the imerrationnl mar­
ket, may I know from the hon. Minis­
ter, whether he has conceived of any 
particular formula regarding the price 
structure in the sense whether pro- 
duct-price will be linked according to 
the capital investment or the interna­
tional prices?

SHRI BIJU PATNAIK; The prices 
are linked, as the hon. Member knows 
very well, the capital invested, in­
terest charges, if an'' the ’■unning cost 
plug the profit which would be calcula­
ted after paying the taxes for return 
of the capital in terms of goods. That
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formula is the well-established for­
mula and the formula has been well- 
conceived and this Government finds 
nothing wrong with this formula.

Nomination of Employees Representa­
tive in Central Board of Trustee of 

E.P.F. Organisation
*438. SHRI MANOHAR LAL: Will 

the Minister of PARLIAMENTARY 
AFFAIRS AND LABOUR be pleased 
to state:

(a) whether Government have any 
proposal to nominate employees’ re­
presentatives in the Central Board of 
Trustees of Employees’ Provident 
Fund Organisation; and

(b) if not, the reasons therefor?
THE MINISTER OF STATE IN 

THE MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (DR. 
RAM KIRPAL SINHA): (a) and
(b). Section 5A of the, Employees’ 
Provident Funds and Miscellaneous 
Provisions Act, 1952 prescribes what 
the composition of the Board of Trus­
tees would be. Six persons repre­
senting employees in the establish­
ments to which the Scheme applies 
are accordingly members of the 
Board
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